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The following Bill was introduced in the Andhra Pradcsh
Legislative Assembly on 23 July, 2024.

»

L. A. Bill No. 11 of 2024

ARILL FURTHER TO AMEND THE DR Y.S.R. UNIVERSITY OF HEALTH

SCIENCES ACT, 1986.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy Fifth year of the Republic of India as follows:

1. (1) This Act may be called the Dr. Y.S.R. University of Heaith short title and
Sciences (Amendment) Act, 2024. commencement.

(2) Itshall come into force on such date as the Government may,

by notification, appoint.

2. Inthe Dr. Y.S.R. University of Health Sciences Act, 1986, for the words © Amendment
“Dr. Y.S.R. University of Health Sciences”, wherever they occur, the words °fA?9%gf
“Dr. N.T.R. University of Health Sciences” shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

Dr. Nandamuri Taraka Rama Rao, Former Chief Minister of
Andhra Pradesh had a great vision of improving ‘quality of Medical
Education and health care for the benefit of people of Andhra Pradesh.
He had visualized the need for establishing a dedicated University
exclusively taking care of Medical, Dental, Nursing and Allied health
educational institutions. In order to realize the objective, he was
instrumental in establishing the University of Health Sciences thfough Act -
No. 6 of 1986. In addition, he has established the University with
headquarters at Vijayawada which had played a key role in development
of Medical Education in the present State vofAn‘dhra Pradesh.

This is the first University in the entire counfry dedicated towards
Medical Education and health Services. Recognizing his vision and
‘contribution to the development of holistic Medical Education including
allthe health services, the Government has amended the Act and named
as Dr. N.T.R. University of Health Sciences by Act No.4 of 1998 and 16 of
2006. Dr.N.T.R. University of Health Sciences over a period of time has
immensely contributed for the development of medical education in
Andhra Pr.adesh.- Subsequently, the Government had amended the Act
and renamed as Dr.Y.S.R. University of Health Sciences vide Act
No. 19 of 2022,

Changing the name of the University as Dr. Y.S.R. University of
Health Sciences created lot of issues for the students going for higher
education for different countries.

In acknowledgment of the vision and yeoman services of Dr.
Nandamuri Taraka Rama Rao, former Chief Minister of Andhra Pradesh,
the Government has decided to restore the original name of Dr.
N.T.R.University of Health Sciences, Vijayawada. |

This Bill seeks to give effect to the above decisions.

SATYA KUMAR YADAV
Minister for Health, Family Welfare and
Medical Education-
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
notification in respect of the matters specified therein and generally to carry
out the purposes of the Act.

As such the notification issued, which is intended to cover matters
mostly of procedural in nature is to be laid on the table of the both Houses
of the State Legislature and will be subject to any modifications made by

the Legislature.

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of
procedure.

SATYA KUMAR YADAV

Minister for Health, Family Welfare and
Medical Education
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH

LEGISLATIVE ASSEMBLY.

The Dr. Y.S.R. University of Health Sciences (Amendment) Bill, 2024,
after it is passed by the Legislature of the State may be submitted to the
Governor for his assent under article 200 of the Constitution of India.

SATYA KUMAR YADAV
Minister for Health, Family Welfare
and Medical Education

PRASANNA KUMAR SURYADEVARA,
Secretary General to State Legislature.
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